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little on the votiny on the Privy Purse
Bill, the D. M. K. Member would have
come in and the Frivy Purse Bill would
have been passed i1 this House. So there
is something in wha! he says.

MR. DEPUTY CHAIRMAN : All
right. The Secreta'y will in future wait
for about half a ninute after warning
the Members.

REFERENCE TO THE ELEVENTH
REPORT OF THI COMMITTEE ON
THE WELFARF OF SCHEDULED
CASTES AND SCHEDULED TRIBES
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MR. DEPUTY CF AIRMAN : It wa’
some time back, I thi ik, not today.
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MR. DEPUTY CHAIRMAN : Mr.
Neki Ram, please sit down. He has raised
a point that the Report that has been
placed on the Tahle of the House, is not
a correct report which was adopted by
the Committee on Scheduled Castes
and Scheduled Tribes. I do not know
what is the factual position. Whether the
correct Report has been placed on the
House or not. It is very difficult for me
to say in absence of the verification of
the facts and the allegation made by Mr.
Neki Ram.

SHRI M. V. BHADRAM (Andhra
Pradesh) : He is a Member of the Com-
mittee. -

MR. DEPUTY CHAIRMAN Let
the hon’ble Member show me the Report
as it was adopted by the Committee as
also the one placed on the Table of the
House, and only after verifying both I can
say whether any mistake has been made
or not.

THE PAYMENT OF BONUS
(AMENDMEN‘I‘) BILL, 1966 (Motion

\ for Reference to a Select Committee)

SHRI CHITTA BASU (West Bengal):
Sir, I move :

“That the Bill further to amend the
Payment of Bonus Act, 1965, be re-
ferred to a Select committee of the
Rajya Sabha consisting of the following
members with Instructions to report
by the first day of the next Session:

. Shri Banka Behary Das.
. Shri M. K. Mohta.

. Shri Sitaram Singh.

. Shri A. D. Mani.

. Shri T.
. Dr. Salig Ram.

. Shri B. S. Savnekar

. Shri Nand Kishore Bhatt
. Shri Sultan Singh.

K. Srinivasan.
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